\ 200 I N THE SUPREME COURT OF | NDI A

Cl VI L APPELLATE JURI SDI CTI ON

I.A NO 11
I'N
ClVIL APPEAL NO. 1139 COF 2010
SHRI DHAR SHUKLA & ORS. ... PETITI ONER(S)
VERSUS
STATE OF U.P. & ORS. ... RESPONDENT( S)
ORDER

Heard both sides.
In our opi ni on, no clarification is required.

Accordingly, I.A No.11 is dism ssed.

.................. cJl
(K. G BALAKRI SHNAN)

................... J.
( DEEPAK VERMA)

................... J.
(Dr. B.S. CHAUHAN)

NEW DELH ;

3RD MAY, 2010

| TEM NO. 13 COURT NO. 1 SECTI ON XI

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

IA11 in CVIL APPEAL NO 1139 OF 2010
SHRI DHAR SHUKLA & ORS. Appel | ant (s)
VERSUS

STATE OF U.P. & ORS. Respondent ( s)
(Wth appln(s) for clarification of court’s order)

Date: 03/05/2010 This Appln. was called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR. JUSTI CE DEEPAK VERVA
HON BLE DR. JUSTICE B.S. CHAUHAN
For Appellant(s) M s. Mahal akshm Pavani, Adv.
M .Balaji, Adv.
for MS. Mahal akshm Balaji & Co., Advs.
For Respondent (s) M. Ravi Prakash Mehrotra, Adv.

M. Vi bhu Tiwari, Adv.



M. Anil Kumar Jha , Adv(NP)
M. P.V. Yogeswaran , Adv(NP)

Ms. Al ka Si nha, Adv.
For M. Anuvrat Sharma , Adv

M. Manoj K M shra , Adv
M. V. K Mshra, Adv.
M. Amt Yadav, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

In our opinion, no clarification is required.
Accordingly, I.A No.11 is dism ssed.

(G V. Ranana) (Veera Verm)
Court Master Asstt. Registrar



